CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 262 of 2003

Jabalpur, this the 29th day of January, 2004

Hon'ble Mr, G.Shanthappa, Judicial Member

B8.L. Gajbhiye, S/0 Lalman 3i Ga jbhaye

8ged about 56 years, Senior Auditor

in the ofPice of P & T Audit Office,

Bhopal. R/o 28/3, Dr. Ambedkar Colony,

01d Subhash Nagar, Bhopal M.P. APPLICANT

(3y Advocate - Shri Deepak Pan juani)
VERSUS

t. Comptroller and Auditor,
~ General of India, New Dselhi.

2. Oirector General of Audit,
(PaT] Delhi - 110054

3. Deputy Director of Audit,
Post and Telegraph, Audit Office,
Bhopal (m.p,) RE3PONDCNTS

(3y Advocate - Shri 5. p. Sirgh)
QR DER (ORAL)

The above 0A is filed seeking a direction to the

respondents to considsr the representation of the

applicant and reimburse him the amount he is entitled to.

2. The brief facts of the Case are that the applicant
had submitted his TA & JA claim which wag incurred by
hiﬁ while performing the journey for'attending his
Personal case 0A No, 597/92 in this Tribunal. Since he
did not submit a prescribed ferm, the respondents

advised him to submit his T.A. claim in the prescribed

- POrD enabling the respondents to consider hig request

in accordance yith Rules, ths applizant hag reliag

on Govt. of India‘'g instruction No,3 Teproduced below gR g

3. The substantial question of law involved in this
case is whether theg applicant is entitled for TA & DA

under the aforesaid decision of Governament of India to
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to attend the court in connection with hisg personal

Case against thg Government 7,

3. The rsspondehts have Piled their reply and denied
the averments made in the 0.A. and their precige stand,
is that the applicant ig not entiled for TA and DA

OT any kind of allowance tog attend his cage before the

Court,

4. I have hsarg the advocate fgr either sideg and
P8rused ths pleadings, document g and the position of

lay

5. It is an admitted fact that the applicant hag
Piled 0A No. 537/92 against the I'espondents, before this
Tribunal and he had submitteg his claim Por 1A and DA
for attending hisg Case. I have gone through the Govt,

of India decision Ng,3 Tépreduced beloy gp. 155

which reads ag Pollous :-

Containad in GoI;MoHvo' DOM. NO.F. 45/5/53‘E5t80
(), dated ghe 8th January, 1969(vide Annexure in
wamy ‘s Compilation of Central Civil Servicus
(Conduct) Rules, 1964). The extent gf travelling
allowance that should be Teimbursed ip such casges
indicatad.belou -

1. proceedings initiategd by Sovernment in respect
of mattersg Connected yith the officia] dutieg gp
Postition of thg Government Servant -T,A, for
reimbursement of cost tg pg Considered by the
UPSC under Ariticle J20(3)(d) of the Constitutjgn
In viey of this, T.A. as for a Journey gn tour
based gn the grade to which the Government S&rvant
belonged beforg SUspension (jp any) may pe réimburssg
by the Administratiue Ministry Concerned, Provided
the legal €xpengeg incurreg By him indending such
proceadings are reimhurgeg to him, in Pull ar jn part,
urder thg aforesaid Article gof the Cnnsititutiun. In
Case, yhere the journays W8re performeg by the

nt b

tour, May be paid to him.

s



8érvant on hjg being required by Government to
vindicate official conduct :~ Same as againgt

3. Proceedings in resgect of matters not
Connected yith officia] duties or pPosition of
tne Government: Sérvant :- Ng, T.A. is admissiblg.

5. Brocaedings instituteg By a private party
against g Governmant sarvant ip Tespect of matt-
8rs connected with hjig officia) duties or positio

efence Undertaken by Gouernmsnt themsalves,
with congent of Governmsnt Servante T,i. ag far
a journey on tour May be paid to the Sovernment
seérvant Concerned,

6. Pruceedings instituteg by a Private party
2gainst a goyg ’

r
matterg Connected yith hisg official dutisg or
DOaition-DePemce URdertaken by Governmeant

e
( Shant hap T) e
Judicia] Membegr



